- OPEN COURT
IN THE CHENT RAL Aa’.MINiSTL{AfIVE IRIBWNAL, ALLAHABAD
* ox W
allzhzbad ; Lated this 3rd day of August, 1999
- Original Application WNo,210 of 1999
uistrict :allanabad
Hon'ble Mr, S, Uayal, A.M.
Honsble Mr, S.K. A ggA awal‘, Jo M,
Kamla shankar Iripathi
s/0 Ram Adhar Tripathi
Hé village and Post Dayura
ahsil Karchana Listrict-allahabad,

(sri LC Pandey, Advocate) :
: e o o o o Appllcant

Versus
i Union of Ingia through
Pravar Adnikshak Dakghar,
' *  Allahgbad Mandal Allahabad,

2, pranch Post Master Layura,
Tszhsil Karchana pDisttoAllahabad,

3 The Employment Officer, Allahabad,

4, shyam Ji Pancey S/o shiv Baran Fancey
R/o Layura Tahsil Karchafa
Uistrict.Allahabad,

(sri Np singh/sri KP singh, Aavocates)

. Respongents

R DER L

By Hontble Mr, S, layal, AN

This application has been filed for a direction
to the r espongents mot to appoint anyone till final
disposal of the appliéation ang if appointmentis mage
it should be quashed, Another prayer made is that the
applicant be allov;ed to fild up the form of Sakha Dak-
Pal and may be appointed , Liirections were also sough
to responc;ent‘no,s who is the EmploymentExchange

Officer, Allahabad to send name of the applicant

8
K&/Ibefore respongent no, 1,




- 2=

2, we fing from the application that the applicant
who is enrolled with the Employment Exchange Allahabad
having Registration No,C/22202/95 on 18- 9-1995, wanted
his name to be sponsored by the Employment Exchange

as one of the five candicates spofsored for being
considered against the vacancy of Branch post Office
Dayura, Karchana, District Allahabad, The applicant
claims to have filed a representation on ‘9.2.1993

in which he stated hat the name of Shyamji Pjndey was
wrongly sponsored because his Registration was 28111/95
ang his registra‘tion was done on ]10=11=93,

3. Learne g counsel for ther espongents has filed

a countr reply in this case, It has been mentioned in the
counter reply that hhe application of the applicant
was not received within time which was upto 28-12-1997.
The application has beens tated to be received on
24-2.1998. Respondent no,3 has also filed his

counter rep'ly in this case and has mentioned that the
applicant had got himself registered his name as
Intermegiate Pass candidate against Code No,C/22202/95
on 18-9-1995, The names which were sponsored were

from the category of High school Pass, The applicant
did not figure in that category,

4, sin'ce the reasons for not sponsoring of the
applicant by the Employment Exchange appears to be
valid and the application of the applicant is stated

to be received beyond time, we & notconsiger that

the applicant is entiled to the relief sought for,
The application is, therefore, cismissed as lacking

merit, No orgder as to costs,

/ Member—J) Member (A)



